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(b) A  statement indicating the total 
estimated expenditure and the year by which 
these 31 projects are likely to be completed 
Is attached. [Placed in Library. See No. 
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Exploitation fry certain Insurance 
Companies

27x8 . SHRI SOM NATH  CH AT- 
T E R JE E : Will the Minister of FIN AN CE 
be pleased to state :

(a) whether the attention of Government 
has been drawn during 1972 to cases of ex­
ploitation of common people by certain 
Insurance Companies which have not yet 
been nationalised;

(b) if  so, the nature of the exploitation
and

(c) the steps taken by Government to 
cuib the exploitation ?

TH E D EPU TY M IN ISTER IN THE 
M IN ISTR Y OF FINANCE (SHRIM ATI- 
SU SfU LA  ROHATCH V (s') to (cl : 
Insurers whose legisirations for trans­
acting genetal insurance business stood 
cancelled on or before 13th November, 
1970 were excluded from the scope of 
the Nationalisation Act. None of them 
could have Transacted or did transact any 
new business during 1971 and 1972. Com­
plaints had been received against three of 
these companies regardng bettkmcnt o  ̂
claims under policies issued earlier and 
these have been looked into by the Controller 
of Insurance. In the case of one of these 
insurers the Controller has, in exercise 
of his power under section 34C of the In­
surance Act, 1938, appointed an additional 
director on the company’s Board to keep a 
watch over it.

The only insurer which has been per­
mitted by the General Insurance Business 
(Nationalisation) Act, 2972 to transact new 
business after nationalisation is the Calcutta 
Hospital sad Nursing Home Benefit* As­
sociation Ltd., This insurer is carryig on




